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(pUBLISHED rN PART II, SECTION 3, SUB-SECTION (l)
OF THE GAZETTE OF INDIA)

GOVERNMENTOF INDIA
MINISTRY OF TRANSPORT AND AVIATION

DEPARTMENT OF TRANSPORT,. 
SHIPPING AND TOURISM

(TRANSPORT WING)
**t**++**+*+***

MERCHANT SHIPPING

(NOTIFICATION)

New Delhi, Dated 27th JulY, 1966.

G.S.R.1206 In exercise of the powers conferred by Section 3 of the Seamen s Provident
Fund Ac! 1966 (4 of 1966), the Central Government hereby frames the following Scheme

Itobe called the Seamen's Provident Fund Scheme, namely: -

CHAPTERI

PRELIMINARY

1. Shorttitle.apolicationandcommencement:-

( I ) This Scheme may be called the Seamen's Provident Fund Scheme, 1966.

(2) Unless otherwise expressly provided, this scheme shall apply to every seamal and to
the employer of such seaman.

(3) This Scheme shall be deemed to have come into force on the 1 st July, 1964.

2. DEFINITIONS:-

In this Scheme, unless the context otherwise requires:

(a) 'Act' means the Seamen's Provident Fund Ac! 1966(4of 1966);

(b) 'Board' means the Board ofTrustees of the Seamen's Provident Fund
Constituted under Section 5 oftheAct;

(c) 'Children'means legitirnate children and includes legally adopted children;

(d) 'Commissioner' means the Commissioner for Seamen's Provident Fund
appointed under sub-Section (i) ofSection 7 oftheAct;

(e) 'family' means, the wife, children whether married or unmarried and
dependent parents of the member and the widow and children ofa deceased
son ofthe member.

..2-.
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PROVIDED rhar if a member proves that his wife has ceased, under thepersonal law goveming him or the customary law of the comrnunity to which ih;**,";belong to be enritled ro maintenance-she shall no i.;g;;; deerned ro b" 
" ;;.#;h;nrember's. farnily lor the purpose of this Scheme, i"i"aa *r" mernber subseouentrvintimates bv express notice in wriring ro the commirli"r.ilnri ,i" ffi ;#i,.?ff::;regarded;

(0 'Financial year, means the year commencing on the first day of April.;
(g) 'Gove*unent security' shalr have the ,reani'g assigned to it i, the pubric DebtAct, r944(l8of r944);

(h) 'lnspector'means a person appointed as such under section l5 ofthe Act;
(i) 'Medical authoritv' meaas the medical officer appointed by the CenhalGovemment for thl.purposes of sru+""tionJij orsection 9g of the MerchantShippingAct, t958(44oft958). ---""" r-r -'

C) 'Seamen s pmployment O-ffice,means theofifice set up under Section l2 oftheMerchant Shipping Ac! I 958 (44 
"aitsQ;'^'-' 

""

(k) 'Shipping Master' shall have the meaning assigned to it in clause (46) ofSection3oftheMerchantShippinge"i isiafi?if Isstf; 
-- ----vy \ .vi, vr

0) 'Trustee'means a memberofthe Board ofTrustees; and

(m) all other words and.expressions used and not defined irr this Scheme butdefined in the Act shall have the m"_ir;;;.p";;ely assigned to them in rheAct.

CHAPTER II.

Q)

-!-

(tI

Tbrms ofOffice of Chairman and Trustees ofthe Board:

Ihe lhgliftan of-.the8odfdi:aiiir:'.v€iy trustee of the Board referred to in Sub-section(3) of Section 5 of the a"t *r,aritnfi 
"iliJi*irg.tf," pi*u*frfGovifihienti;

The term ofoffice ofthe trustees ofthe Board rcferred to in clauses (c) and (d) ofthesub-Section (3) of Section 5 of thel"l :hi, ;;-q;; y;; ;;*"r"ing flom the dareon which theirappointment is notifiea in *re Ofrcl'i a;*"
PROVIDED that any such trustee shall notwithstanding the expiry ofthe said period of five years, continu" tL rrotJom"" In,iiil" uppoin*ent of his successoris notified in the Official Gazetre;

(3) Any trustee referred to in sub-p-aragraph (2) appointed to filr a casual vacancy shalrhold office for the remainder of th;;il ;i;fffi;ile trusree in whose place he isappointed.

(4) An outgoing trustee shall be eligible forre-appointment.

..3..
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(l )

(2)

3

Resignation:

A trustee may resign his office by a letter addressed to the Chairman, who shall
forward the letter ofresignation to the Central government within seven days from
the date ofreceipt ofthe resignation;

The office of the trustee, shall fall vacant fiom the date on which his resignation is
accepted in by the Central Govemment or on the expiry of thirty days from the date
of receipt of the letter of resignation by the Central Goverrurent, whichever is
earlier.

5. Cessation and restoration ofTrusteeship:

Ifa trustee fails to aftend three consecutive meetings ofthe Board, without obtaining
leaveofabsence fiom the Chairman ofthe Board, he shall cease to be a trustee.

PROVIDED that the Govemment may restore him to trusteeship if it is
satisfied that there were reasonable grounds for his absence.

6. DisqualificationsforTrusteeship:

(l) A personshall be disqualified forbeing appointed as, orforbeinga trustee;

(0 Ifhe is declared to be ofunsound mind by a competent court; or

(ir) lfheis an undischarged insolvent; or

(iii) If before or after the mmmencement of the Act he has been convicted of an
offence involving moral turpinrde.

(z)

7.

), it

Removal from Trusteeship:

PROVIDED that no such trustee shall be removed unless a reasonable
opportunity is given to him and the body whom he represents, or making any
representation against the proposed action.

8. Absence from India:

( 1) Before anon-ofiicial trustee leaves India

(a) he shall intimate to the Chairman of the Board the dates of his departure from
and expected retum to India or;

(b) if he intends to absent himself for a period ionger than six months, he shall
tender hisresignation.

-.4.-
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(2) Ifany trustee leaves India. for a period of Six months or more without intir.,ation tothe Chairman ofthe Board he shall be deemed to have resigned from tf," g;r;d..'^. 
*

9. Office ofthe Board:

The Head Oftice of the 
.Board shall be in Bombay or at such other place as theGovemment may, by notification_in tn" om"iri'C-r!"I"-rrr""ifr. The Board may openregional and otheroffices at such ptr""., u. ;t *uy a1H n"t."t

10. Meetings:

( I ) The Board ofrrustees shall subject to the provisions ofparagraph r 1, meet at suchplaceand timeas maybenotified byth"C#;;""" "

(2) The.Chairman, may, whenever he thinks fit, and shall within fifleen davs of therecei pt o f req u i s i tion i n wri ri ng ro* noi r 

"rl 
;;-" ;;;_,il;;.f t;ffi il, ".:il,;meeting thereof.

11. Notice of meeting gnd list of business:

Notice ofnot less than l5 davs from the dateofposting, containing the date, time andplace ofevery ordinary meeingtogetherwith a ristoiil*inir ro u"conducted at themeeting shall be despatched-by;t.,";;;;;0, l,ili", messenger to eachtrustee, present in India;

PROVIDED that when the Chairman calls a meeting for consideringany matter which in his opinion i: *c*j, 
" l-;i;;;;; ;# ."rronabre rime as henray consider necessary, shall be deemed sufficieni

12. Chairman to oreside at meetings:

The Chairman ofthe Boardshall preside at every meeting ofthe Board, at which heis present. Ifthe Chairman i. ub.;ni;'t-u;;*"iirl?r""", present sha, elect oneof them to preside over the,meetirg und tfi;'ffi; ,o erected sha, exercise, alr thepowers of the Chairman at the me",Ir;. 
- - '

I3. Ouorum:

(l) No business shalr be transacted at a meeting of the Board unress at reast fourtrustees are present, ofwhom, at le".t 
"r".frifii" t"m among thoseappointed

:i3il:,"":::j:lliffi;m:m*#;'t'h"o"seappointed-il;;;fi;i;;
(2) If at any meetins the number of rustees is less than the required quorum, theChairman sha, a'tioum rhe meetin;i;;il;il er than seven days from the

#",oo!nff["[#""ting i'ro*inf ,i"i*ii[i'"roe date, time and prace ii
business ,, ,r"n 

"o'llf-Td 
it shall thereupon b" l"*tuil;-;;;;"";il;;

present. uoumed meeting irrespective of the numbeiof *",;;

..5..
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14. Disposalofbusiness:

Every question considered at a meeting ofthe Board shall be decided by a majority

ofthe votes ofthe trustees present and voting. In the event ofan equality ofvotes the

Chairman shall exercisea casting vote.

PROVIDED that the Chairman may, if he thinks fii, direct that any

question shalI be decided by the circulation ofnecessary papers to trustees present in

India and by securing their opinions in writing. Any such question shall be decided

in accordance with the opinion of the majority of trustees received within the time

limit allowed and if the opinions are equally divided, the opinion of the chairman

shall prevail -

PROVIDED fruther that any trustee may request that the question

referred to trustees, for written opinion be considered at a meeting ofthe Board and

thereupon the chairman may, and if the request is made by not less than three

trustees shall direct that it be so considered.

15. Minutes of Meetings.

(l) The minutes of a meeting of the Board showing interalia tlle names of the trustees

present there at shall be iirculated to all trustees present in India not later than one

month from the date of the meeting. The minutes shall thereafter be recorded in a

minutebook as a Permanent record.

PROVIDED that il another fireeting is held within a period of one month and ten

days, the minutes shall be circulated so as to leach the trustees at least ten days

before such meeting.

(2) The records of the minutes of each meeting shall be signed by the chairman after

confirmationwithsuchmodificationsifany,asmaybeconsiderednecessaryatthe
next meeting.

16. Fees and Allowances :

(l) The travelling allowance of an official trustes shall be govemed by the rules

applicabletohimforjoumeysperformedonofficialdutiesandshallbepaid
bv.trreautlroritvpav'nghissala'y.If'however,thejourneyisperformedsolely
oi mainly in corurection with the affairs of the Boar4 ihe whole expenditure on

the travelling allowance of the offrcial trustee,which is initially bome by the

authority payinghis salary shall be recovered from ihe Board'

(2)Everynon.offrcialtrusteeshallbepaidhavellirrgallowancefor^attendingthe
meeings of the Board at such rates as are admissibleto Grade Ioffrcers of the

Govemment and daily allowance calculated at the maximum rates admissible

to Grade I Offrcers ofthe Govemment in the respective localities

PROVIDED that, where such trustee :-

..6..
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(i) arrives at the place of,the meeting in the aftemoon of the day irnmediately
preceding the day of the rneeting or leaves the place of the meetine in thl
forenoon of rhe day.irnmediately succeeding the day.ith;,;;;ir;,;;:h;1il;
entitled to one-half of the daily allowarice for such d"y";i;;;;;i;;;
departure.

(ii) arrives. at the place of.the meeting in the forenoon of the day immediatervprecedirrg the day o.f the meeting-or teaves the place 
"*;ffi;f.;;:aftemoon ofthe day immediarely s"ucceeainrg the aay oftn" *""ti.gt 

"in"ll i."entitled to fu[ dairy aHowance for suctr days"oiarrivar una a"pa.t iE ;'- 
-"-" "'

(iii) arrives.at and departs.from the prace ofthe rneeting on the same day, he shall beentitled to full daily allowance ior the day ofthe meeting.

(3) where such trustee being, a member of the state Legislature attends a meeting of theBoard, he shall be entitled.

(i) When the State Legisla.ture is not in session, to such travelling and dailyallowances as areadmissible to Graa" iOff,""r. 
"f 

tfr" S,r,; C;;;;;;;;i
(ii) When the Stare trgislatu{e is in session, to such travelling and dailvallowances, as are admissible to rhe 

'n",,l".Joi,f,u, l;g,ril; i;;"ffi;meetings of the [,egislature.

(4) Where such trustee being a member of either House of parliament attends a ineetinsof the Board' he sha, be entitr"a to ,r"t t ur"irin'g-ii ariry .uowances. as mav bIadmi ssibte ro trim under the rur es hiJ J;*;;';; ;;C.-r'.,; ;;r-;#;, ,ilrd:
subject from time to time.

(5) Where such trustee is neitlrer a member of the State Legisrature nor of either Houseof parriament and he resides.at th" pr""";i;;""fi;;;ting of the Board is herd andhe attends such meeting he sh-all be 
"r,f 

rf.a."fV i. ,n" ictual amount ofconveyancehire subjecr to a maximim ofRs.l0/_ n",jur."- 
'" "''"

EXPLANATION I: No dailv or travelling a owance in respecr of any day orjoumey, asthe case mav be' shall becraimed-u'n-f,eiilt;;;;firv 
a trustee ifhehasdrawn orwill draw allowance for the same norn iri. 

"]n,il",Legisrature * 
"r uov co,n*itt;; ;ft;.i#XJ fl.iffi o" #Tli.*"I TIGovemmenr and no travering dro;; ;"rffJ""r"i,r"a if he uses u,n"un, o-ftransport provided at the- expens" ;a-'c;r;;;rrent or his employer.

EXPLANATION II: Where thejo-umey is performed by road between places connectedbv railwav, road mileage sfrar u" prii 
"rrv'ii-;;'dr"" certifies that the joumeywas undertaken bv road ro. avoict l;rr;fi;;';;;;?h"rourn", by railway would

,X';:;""0 
uni th" dirt*"" t 

"r"rii"e-d"", ,;i "r"""a 120 Km. in a single

..7..
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CHAPTER ITI

l?. Provident Fund Commissioner:

(l) The cornrnissioner shall not undertake any work unconnected with his office
without the previous sanction ofthe Covemment.

(2) The commissioner may at any time for reasons to be recorded in writing and a{irrr he
is given an opportunity ofbeingheard be removed by the Govemment.

(3) The commissioner shall receive such salary and allowance and shall be subject to
such conditions ofservice as may be specified in this behatf from time to time by the
Govemment.

(4) The commissioner while attending the meetings of a Board may take part in its
deliberations but shall notbe entitled to vote.

18. Secretary to the Board :

(1) The

(2)

19.

The Secretary to the Board shall, in consultation with the Chairman, @nvene
meetings oftheBoard, keep a record ofits minutes and shall take ttre necessary steps
for carrying out the decisions of the Board. Commissioner is the Secretary to the
Boar d-vide Notitication No.5-MT(2)66 dated 6. I 0. 1 966.

Information of apoointment to the Board.

References relating to all appointments of officers of the Fund made by the
Govemment shall be placed before the next meeting of the Board of Trustees for
information.

** 20.Staff:

(1) The Commissioner may employ such as the Board may consider ne"o.r.y for,h"
efticient adm inistration ofthe Scheme.

(2) Subject to the provisions ofthis paragraph Regulations regarding the method of
recruitment, salary and allowance discipline and other conditions of service of
members of the staff shall be made by the Board with the approval of the
Govemmenl

21. Administrative and Financial Powers of the Commissioner :

(l) The Cornmissioner may, without reference to the Board sanction expenditure on
contingencies, supplies and services and purchase of articles required for
administering the Fund subject to financial provision in the budget and subject to the

+*A.mended by Notification No.GSR.12 dt. 31.12.1999. ..8..

thdBoard.



I
limits upto which the Commissioner may be authorized to sanction expenditLrr.e on any

single item from time to time by the Board with the approval of the Govemment.

(2) The commissioner may also exercise such administrative and financial powers
other than those specified in sub-paragraph (I) above, as may be delegatedto him
from time to time bythe Board with the approval ofthe Govemment.

(3) The commissioner may delegate from time to time the administrative and financial
powers delegated to him by the Board to any officer under his control and
superintendence to the extent considered suitabli by hinr for the adn-rinistration of
the Scheme with the prior approval of the Govemment. A statement of such
delegation shall beplaced before the nextmeeting ofthe Board for information.

).,

(t)

Delegation ofpower bv the Board :

by a resolution,
empower its chairman to sanction expenditure, subject to ff #tL:1"lll;"*

CTIAPTER IV
MEMBERSIIIP OF F'UND

Membership :

!1;r.1 sear_r 
_an 

emnloyed on articles of agreement on or before the I st day of July,
1964 is entitled and is required to b"*rnJu *.*uo.rtrr" n ra *itt 

"ffect 
from thatdate.

..9..

(2)

(3)

specified 
-in 

the resolution, on contingencie., ,uppii", and purchase of articles
required for administering the Fund subject to Financial p.ouirion in the budget,
where such expenditure is beyond the limits upto which the Comrnissioner is
authorized to sanction expenditure on any single item.

The Boar.d may also, by a resolution, empower its Chairman to appoint such officers
and employees other than those mentionk in sub-sections ( l ) and (2) ofsection 7 of
the Acl as he may consider necessary forthe efficient administration ofthe Scherne.

All sanctions ofexpenditure made by the Chairman in pursuance ofsub_paragraph(l) shall be reported to the Board as soon as possibie after the sanction of the
expenditure.

23.

(t)

(2) Every seaman who is not a member, and engaged on or after the I st day ofJuly, 1964on articles of agreement for employment"on" a ship is entitled u,ra.i, ."qrii."a iobecome a member witheffect from the date ofsucn 
"Igug"."nr.

24. Retention of Membership j

A mernber of the Fund shall continue to be a member until he withdraws underparagraph 59 the amount standing to his credit in the Fr"d- 
'*


